FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF HOURS OVERSEAS PRIVATE LIMITED

RELEVANT PARTICULARS

(b) Details of authorized representatives
are available at:

1. Name of corporate debtor HOURS OVERSEAS PRIVATE LIMITED
2. Date of incorporation of corporate debtor 23 April, 2015
3. Authority under which corporate debtor is | Registrar of companies- Delhi
incorporated / registered
4. Corporate Identity No. / Limited Liability | U52300DL2015PTC279401
Identification No.of corporate debtor
5. Address of the registered office and principal
office (if any) of corporate debtor Registered Office Address as per the MCA Records:
136, Badli Village, Near MCD Public School, Badli,
Delhi-110042
6. Insolvency commencement date in respect of | 12" August, 2026
corporate debtor
7. Estimated date of closure of insolvency | 8" Feburary, 2027
resolution process
8. Name and registration number of the | Name: Dev Vrat Rana
insolvency professional acting as interim | Reg No: IBBI/IPA-001/1P-P-02567/2021-2022/13936
resolution professional
9. Address and e-mail of the interim resolution
professional, as registered with the Board Address: Shop No. 5, B.S.M Tiraha, Roorkee, Hari
Singh Market, Haridwar, Uttarakhand-247667
Email Id: cadevrana@gmail.com
10. | Address and e-mail to be wused for
correspondence with the interim resolution | Address: Shop No. 5, B.S.M Tiraha, Roorkee, Hari
professional Singh Market, Haridwar, Uttarakhand-247667
Email Id: cirp.hoursoverseas@gmail.com
11. | Last date for submission of claims 26" August, 2026
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | NA
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (a) Relevant Forms and a.  Web link: https://ibbi.gov.in/home/downloads

Physical Address: same as above in point no. 10
b. NA

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi has
ordered the commencement of a corporate insolvency resolution process of the HOURS OVERSEAS
PRIVATE LIMITED on 12" August, 2026.



mailto:cadevrana@gmail.com
mailto:cirp.hoursoverseas@gmail.com
https://ibbi.gov.in/home/downloads

The creditors of HOURS OVERSEAS PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 26" August, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Dev Vrat Rana

Interim Resolution Professional

In the matter of Hours Overseas Private Limited

Date: 15.08.2026 Regn. No.:IBBI/IPA-001/1P-P-02567/2021-2022/13936
Place: Roorkee AFA Validity: 29.01.2026 to 30.06.2027
Reg Address: Shop No. 5, B.S.M Tiraha, Roorkee,

Hari Singh Market, Haridwar, Uttarakhand-247667

Email Id:cadevrana@gmail.com, cirp.hoursoverseas@gmail.com



mailto:cadevrana@gmail.com
mailto:cirp.hoursoverseas@gmail.com

Firrgrrcial € besS pp )5-o 2026

mwgnwmm

as Authorzed the scheduol
Vwmyul!m)dv.samEslAuWMznmwswmehmm

[ASISWHATISBASS"

1. Sale though Privte Treaty wil e on‘AS 1S WHERE IS BASIS®and*AS 1S WHAT 1|
BASIS" 2.

posit 10% of the

4
12) above il cause foreture of amoun aleady paid nciucing 10% o the amount paid|

. hel
Jamountof 6.The|
[proert s being sokd withai the existing and future sncumbrances whether known of|

1

[The purchaser shall not be entled to make any ciam against the Authorized Offcr |
8.HHFL

P ¢ HHFL wil|

10.

1. |
Jduty, regsraton fee, and otner expanses, axes, dutes n fespect of purchase of e
pery 1 ihihe po

[Detais of Immovable Properiy: Fat No. GF-04, Ground Floo: Rear Leh Sde, are 3
540 Saq. Ftie 50.17 Sa.

Imeasurng 200 S, Yards L. 167. 22
[Revenue Estate of Vilage Sadulabad Pargana and Tehs Lon. Dis. Gt

[Bounded as: East-Entry Of Fia parking Road, Wes'-service Lane 10 FL. North-Flat No.
GF.03

on | am| ez

n
3. VIKAS VIKAS (CO-BORROWER)
Reserve Price:Rs.

2n

dwl| e

) Th sovels anesacof o etind ot stadln

PUBLIC ANNOUNCEMENT
U Rl . e rhorcyand By Bor of e (rshency Rt
[Process for Corporate Prsons)Regulatons, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

HOURS OVERSEAS PRIVATE LIMITED

o uro 20,2026
e 33 o SEB g Coions s Gadimcn

Reamaro) st 01 T ot b S i s s
e et Son 3% on (e oM Of e

mmms\aammmmmmu Eey

oot 4. 2058 v

suw s o
NOAS) b

2573 st o Corpanan (s o i) Ak 05 58

Smendrmanteses haastar EEE |
F

 No:
Vo101 7577071277
Rt oo e v e Adivs: T o

oyt v
R RS
4 e 0
et =] e

[Registered Office Address as per th| 2 Encore Asset Reconstruction Company

: 156 e Viage New| | @
s el b el e
5 zl o T PLO : sunulew 122002, HARYANA
o =r
R pocess - |Uh Fburary, 2027 E-Aucton Sae Notce for Sale of Immovable Asset under te Securtzaton and
& [Nomo and egsation rumbarci e (Name: Dov ViatRana 7002 o
nsovency prfessionl actg s i

2002 Res),
Notosis hereby given o he publc i genealand n perier o e Borower and

professionsl,a rgistered with o
[l 3 coevveamotcm
I M\ﬁunlﬂulbbcmlw Shop No.5, 8 S W TraFa Rootkee|
theinlarim Har Siogh ko, Harvar, Utarakhanc-2476T
rosoluton pro [Email: i com
Lo o i [
12 i, any, udr o

ot s-sectin (6A) o sackon 21, asceranad

Names f psovercy Profssorals Gorfad ]
ot s Acthored Rgeesaisiv o codtors [NA.
1 clss (v s o coch clss)

&

red e

WHERE IS", AS 1S WHAT IS", and “WHATEVER THERE IS" basis on 07.09.2026 for
recovery ofRs.

paisa)ason
charges et
rom Borrower

74 Reovart Forms and

7

mimlob st viseror b, 2
[ NG heraby gven hal e National Company La Trinal, Prncips Bench, New D]
s orders

‘Myﬂwﬁs«kwn)uuuum
Description of Secured Assets

[OVERSEAS PRVATE LMITED on 12 August, 2026
o PRIVATE LIMITED,

e e resokion roessionaa|

PricaRs) |
AL AT g o PN 20 yos.[23,12,000- 2312001

[
nthe mater of Hours Oversess Prvato
Regn. No.IBBIIPA-0011P-P-0256712021-2022/1 3536
AFA Vady:

Date: 15062026
Ploce: Roorkee

proofon befoe 25 Aupist 2028 Media Fardabed,
e odres eryNo. 10 Avae| | 7802121008 Bounded as uncer: Nt Oter Proery
| - ,East OtherPropery Wost 168 wide Rasta
| e "2, shal ot is| | " a5 he -aucton ot i decared puic osday fhen the dats wilbe suomadaly
[ericeof authorised eprsentaive ram among the tvee nsivency prfessionis Ised| | xtendedfoverynextwcringday.
gar For detailed toms & condions please rfer to the ik provided n the secured
sub £

ot Resoutenpereeara | secured Creditor on mobile no. 987318124915218016249 or email at

(Authorised Officer)
oo i e hocomset Company

L.
Acog gty s f ARE BT £]|

-SEAL._ODERITS L

7



5 3, 15

el e
em

e 0w wR w  Uszeooae oz

B m % g e |
e (D) W .
e

o | 5t et & o g 0

.| P e st s e 4 s |

Bt
A

o e 1 3 v o 5, o Pow, 3, % |
<% e . s, St 207

) T e & o
08 ek e R

v ot 4 5, @ o, e, v
e, v, T 247667
o s

At
[ g o 6w, 3c2e

2| s e S s w21 A

T (60) & 7 ) & e

i R

5| 9 A g % 8

Feaey b (i )|

| %) v ok s

o 3 e 10 % g
@) st s e e | o

o g il Ryl i el oo
e s 1w Y it

puary e Rcafubs P A 10 st 7 A 0

bt gt A et At oy

st fow 7 1

e
4 R s, 0 0 v T
ez a1 ¥ s

a0 e w1
s e 8 e et 4 o ()
g o 5 3 s v s 1 3 e 3 et e
s e 3 o,
s w0 v et o o A
- & o

e e v

st i s s 3

et 1scnzene
.

Whilst care @n prior to acceptance of
copy, itis not possible to verify its contents.
Express (P) L i

contents, nor for any loss or damage incurred as a
i i s

We therefore recommend that readers make
necessary inquiries before sending any monies or

4. efiar ater

wmvw—:eemwmm TS, T — 49, T
5. ST . — ?ﬁﬂﬁmaﬁr
CAYE0. 08, 7/25/ /2, AR 35, UM ATHR, WX, T

entering into any with
Stherwise aciing on 8 scvertisement in any manner

Zéb /’/mﬁﬁ

fafer : 12-08-2026 13-08-2026
et e,

D7+ [So8" 292(



